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Date of Orcer: 15-9-95 |

Volween: ' |

sLeen . ’ . :
1. Syed Sattar. 13. K.Balsetti. gg' g'grl;h“a Rao,
2. B.Shiv Raj. 14, S.P.Narsing Rao. 26" G'UVQ Y'h |
3. K.Balraj. 15, Pratap Singh, - ¢Pe Telmapat irao.
4. G.Balakrishna. 16, @ G.Niranjan Singh, - | i
5. D.Rangaiah. 17. D.,Raji Reddy.
6. D.Krishna. 18, B,Beema Raoc, . | :
7. KeEswar Lal, - 19, 8.chinna Ramuly. -
8. M.Krishna.. . 20, P.Sudarshan. ' o . o
9. R,Krishna, 21. P.Rajaiah., ] -
10- S.Laxmaiah. 220 B.KriShnao T
i1, M.Sathaiah. 23+ Rajkamal Singh.

12, K.Satyanarayana v JApplicants |

and

1: The Union of India, rep. by the Secretary . * ' B
Ministry of Defence, New Delhi. . : -

2« Scientific Adviser to the Minister of Defence b
and Director General, Iefence Research '
and Development Organisation,

Directorate of Personnel 'H' Block, New Delhi=i1.

3. Director, Defence Research and Development -
Laboratory (DRDL) P.0.Kanchanbagh, Hyderabad-258.

r .

Respondents.

©L the »pplicant  :- Mr, T.Jayant, Advocate |

?ot the rfspondentSE Mr, N,V.Ramana,
. : 4 BE~/AAE.CG5C -
CORAMz '

THE HONW'BLE MR.JUSTICE V.WEELADRI RAO‘: VICEHGH%IRMAN

THE HON'BLE b (o =iniomucs

f
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0.,A.,NO.860/92.

JUDGMENT Dt: 15,9,95

(AS PER HON'BLE SHRI JUSTICE V,NEELADRI RAO, VICE CHAIRMAN)

Heard Shri T.Jayant, learned ceunsel fer the
applicants and Shri N.V.Ramana, learned standing ceunsel '

fer the respendents,

2, The netienal pay ef these applicants in the

pay scale of R3,260-400 was directed te be fixed as en |
15.10.1984 as per the erders in the earlier OA filed

by them (OA 363/88). The claim ip this OA {s that

the said netienal fixatien has te be given with effect

frem 16.10,1981, The same is resisted inter-alia kyx i

fer the respendents en the greund ef resjudicata.

claiming the benefit of upgradatien with effect frem
16.10,1981 en the basis ef the Meme Ne.17(5)/89-D(Civ.I) l
dated 19.3,1993, they and etherg similarly situated
empleyees were infermed that the matter is under censi-

deratien,

~
4. While refering te the OM, we directed in OA
100/92 that R-I has te take a decisien in regard te the

5. Fer the rcasens stated therein, this OA {is !

erdered as under:-

R:-I has te take a x;decisien by 31.3,1996 as
to whether the benefit as per the Meme Ne.17(5) /89.D I

centd,,.’
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(Civ,I), dated 19.3,1993 has te be extended even -te the
trades ether than the five trades identified by the
Expert Cemmittee and the 11 trades identified by the
Anemalies Cemmittee, (3l Cvadey o o ﬁﬂ@kticwwfxﬁwndb
M Gmeng o 16 Biodon Ve fond Esdons )

6. It is needless te say that if the applicants
are aggrieved in regard te the ultimate decisien if
R-I, they are free te meve this Tribunal under

Sectien 19 ef the Administrative Tribunals;Act. Ne costsvf/

(A.B.GORTHI) (V.NEELADRTI RAO)
MEMBER (ADMN, ) VICE CHAIRMAN

-

 DATED: 15th September, 1995, !
o Open ceurt dIctatIon.

Deputy Registrar (J)CC
vsn

To

1, The Secretary, Ministry of Defence,
Union of India, New pelhi.

2. The Scientific Adviser to the Minister of Defence
‘ and Director General, Defence Research and
Development Organisation, Directorate of Personnel,
'*H' Block, New Delhi=11.

3. The Director, Defence Research and Devel cpment
Laboratory(DRDL) P.O.Kanchanbagh, Hyder abad-258,

4. One copy to Mr,T.Jayant, Advocate, CAT.Hyd,
5. One copy to Mr,.N,V.Ramana, Addl.CGSC.CAT.Hyd.
6.0ne copy to Library, CAT,Hyd.

7. One srnare momr.
pvm
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L THE HON'BLE MR.JUSFICE V.NEELADRI RAQ
: R VICE-CHALRMAN

and-

A B Soythn

THE HON'BLE MR.RwRANGARAGAN : M(ADMN)

. | . DATED:~ | - 7--1995. ‘
. ORDBR/TUDGMENT. o L
M.A./R.3/C.A.No,
| in :
&AN0-96O\QL_‘
T.a.No. M. )Y
L .
Adnitted and Interim Directions
Issued.
 Allowe

Disposed of with diréctions .

[V,

Dismissed.
Dis ssed as withdrawhn
Disnfissed for default

Ox ggred/re jected. -

No order as to costs.

pvm.
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